
Crml. No. 11/2021. 
FIR No. 305/2019. 

PS Bh. Dairy. 
u/s 394/34 IPC. 

State VS Mukesh. 

 

30.04.2021 

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

 

    This is an application seeking status report in the matter. 

 

Present:  Ld. APP for State. 

    

   Reply perused as per which chargesheet in the present matter has already been filed. 

   Copy of the same be supplied to the applicant. 

   Put up for further proceedings on 24.05.2021. 

 

 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 
               30.04.2021 

  



FIR No. 94/2021. 
PS Narela. 

u/s 363 IPC. 
 

 

30.04.2021 

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

 

    This is an application seeking status report in the matter. 

 

Present:  Ld. APP for State. 

    

   Status report filed.  Copy of the same be supplied to the applicant. 

   Let next status report be called for 29.05.2021. 

 

        

   (Divya Malhotra)                           
           MM-01/North/Rohini Courts 

               30.04.2021 
 
 



FIR No. 496/2020. 

PS Narela. 

u/s 186/353/332 IPC. 

State VS Avinash. 

 

 

30.04.2021 

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

 

 

Present:  Ld. APP for State. 

    

   Bail bond verification report perused wherein it has been stated that the personal 

bond of the accused could not be verified on account of ongoing pandemic as the address mentioned 

in the bond pertains to Jammu. 

   Bail was granted to the accused way back on 02.02.2021 and subsequently his 

personal bond application was also allowed on 27.04.2021. 

   Such being the case, the personal bonds furnished by the applicant are hereby 

accepted. 

   However, let fresh address verification report be called for 30.05.2021. 

   Release warrants be prepared. 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               30.04.2021 
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